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By Reddy, J--

Shr i Raval the alleged con teinnei appear s in

person and submits that he hold the courts in highest

respect and that. he had no intention to (nean any

disrespect to the Bench while arguing the matter before

us. He also expresses his profound reqr ets the

.sentiments and feelings of the Hon 'big: VC (J) and

Hon'ble Member ifhsi*. are hurt.

In view of the reply filed by the applicant and

the submissions made by the alleged contemnei and in the

r a c t s a.n d c i c u ms t a n c e s o f t he c a.s e , we d r o p'' the

proceedings..
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